
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL KUMa 
EASTERN zONE BENCH AT KOLKATA 

Rog:Nd 

(Jhar 
APPEAL NO. 5 OF 2021 

IN THE MAIIER OE: 

Inge 

ANAND KUMAR JHA .APPELLANT 

VERSUS 

UNION OF INDIA .RESPONDENTS 

ADDITIONALAFFIDAVIT EILED ON BEHALF OF IHE APPELLANT 
L, Anand Kumar Jha, S/o Mr. Shri Bhalchandra Jha, aged about 47 years, R/o TYpe-B, 

Dakra Colliery Ranchi, do hereby solemnly affimm and dedare on oath as under 
1. That I am the Appellant in the abovementioned Appeal and hence well conversant 

with the facts and circumstances of the case and competent to swear this 

Additional Affidavit. 

2. That I have read and understood the order dated 07.12.2022 passed by this 

Hon ble Tribunal in the above captioned matter and hence filing this Addl. Affidavit 

in light of the permission granted by this Hon ble Tribunal vide it's Order dated 

07.12.2022. 

3. That the deponent craves liberty to raise aditional submissions or fle additional 

affidavit in case need arises during the course of arguments. 

4. That the above titled Appeal is pending adjudication before this Hon'ble Tribunal 

which was filed under Section 16(h) of the National Green Tribunal Act, 2010 

challenging the Environmental Clearance dated 28.04.2020 granted to M/s 

Damodar Valley Corporation for operating the Tubed Coal Mine Project located in 

Latehar District of Jharkhand for 6 MTPA (million tons per annum). 

at thé following additional documents and facts were already part of the Appeal KUMAR SH 

ASH 
hee 009.2021 and the Rejoinder filed on 18.08.2022 on behalf of tne 

NOTARY 
PUBIL IAppellant, however, the Appellant wants to file the coloured copies 
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maps and images which it wants to bring on record through the present Au nrough the present Additional Affidavit for the perusal of this Hon'ble Tribunal which are necessary for prope adjudication of the above-mentioned Appeal. The Appellant hereby briefly lists Out 

the Annexures which are being filed: 

i. ANNEXURE A-23 Coloured copy of the Google Map of the proposed 
railway track up to mine site (Annexed as A-6 at Pg 104 of the 

Appeal). 
ii. ANNEXURE A-24 - Coloured copy of the Google Map showing the roadd 

to be diverted along the Southern boundary of the lease area (Annexed 

as A-7 at Pg 105 of the Appeal). 

ii. ANNEXURE A-25 Coloured copy of the Google Map depicting the 

location of the Palamau Wildlife Sandtuary and Lawalong Sanctuary with 

respect to the project site (Annexed as A-8 at Pg 106 of the Appeal) 

ANNEXURE A-26-Coloured photographs of page 3-1 at Page 126 of the iv. 

EIA showing that the dust sampler used in collection of background 

concentration of AAQ does not have any electrical wire connection. 

(Annexed as A-11 at Pg 110-111 of the Appeal). 

ANNEXURE A-27- Coloured Google Maps depicting the location of AAQ 
V. 

Monitoring Stations. (Annexed as A-13 at Pg 114-124 of the Appeal). 

vi. ANNEXURE A-28 Copy of the Order dated 10.01.2022 of the Hon'ble 

Supreme Court in the matter titled In Re: Cognizance for Extension of 

Limitation (Suo Motu Writ Petition (C) No. 3 of 2020). 

vii. ANNEXURE A-29-Copy of the report titled Connecting Tiger Populations 

for Long-Tem Conservation published by National Tiger Conservation 

Authority & Wildlife Institute of India, Dehradun. (Annexed as A-19 at 

Pg 45-55 of the Rejoinder). 

ANNEXURE A-30 Copy of coloured Google Map showing the Eco 

KUM4 ensitive Zones and the study area of 10km and 15km area as per the io ASH. 
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6. That the abovementioned documents are filed in compliance to the order dated 

07.12.2022 passed by this Hon 'ble Tribunal in the above captioned matter and 

hence are necessary for proper adjudication of the matter. It is submitted that no 

prejudice will be caused to the Respondents if these documents are placed on 

record. It is therefore most respectfully submitted that the Appeal may be allowed 

in the interest of justice. 

DEPONENT 

VERIFICATION 

23 2022 
Verified on this day of 2022 at that the 

contents of the above-mentioned Additional Affidavit are true and correct to my 

knowledge and no part of it is false and nothing material has been concealed 
3 

therefrom. 

SIM KUMAA DEPONENT 
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